NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH -
AHMEDABAD

IA 14572017 in C.P. No. 1 4/73(4)/NCLT/AHM/2017 -

Coram: Present Hon ble Mr BIKKI RAVEENDRA BABU
MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 28.08.2017

Name of the Company: - Krishan Kumar Arora
' V/s.
Neesa Leisure Ltd.

Section of the CompaniesAct:- - Section 73(4) of the Comp'anies Act, 2013 .
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ORDER
Learned Authorised Representative Mr. Ashok 'Sachdeva_ present for Original
petitioner. Learned Advocate Mr. Ravish Bhatt present for Original Respondent.

~ Heard arguments of both sides.

This application is filed to stay the heariﬁg in the main petition on the ground that
petition filed by the company CP 11!2016 shall be heard along with the main
petition. o :

C;EN it is decided and agreed by both parties that CP 11/2016 which is filed by the |
company and all other applications filed by depositors shall be heard together and
disposed of at a time there 1s no need t0 grant stay of the petitions filed by dep'ositors._

In that view of the matter learned Counsel appearing for the apphcant sought leave
of the Tribunal to withdraw the application.

Hencé A 145/2017 is disposed of as Withdrawn.

List main CP no. 14f2017 on 19.09.2017 1n view of the pendency of amendment
appllcatlon in CP 11f2016 _ | \9.((4 %L\\’/

IKKI RAVEENDRA BABU

| MEMBER JUDICIAL
Dated this the 28th day of August, 2017.




